
FORM AA 
PUBLIC ANNOUNCEMENT 

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India 
(Insolvency Resoluton Process for Corporate Persons) Regulations, 2016] 

FOR THE ATTENTION OF THE CREDITORS OF 

ASIA TELECOM PRIVATE LIMITED 
RELEVANT PARTICULARS 

Asla Telecom Private Limlted 1 Name of Corporate Debtor 
2 Date of incorporabion of Corporate Deblor 5th December, 1996 
3. Authority under which Corporate Debtor RoC-Delhi 

is incorporated regstered 
Corporate ldenty No. Limited Liabity 

|ldenbfhcaton No of Corporate Debtor 
5. Adress oft the registered ofioe and 

principal office (f any) of Carporate Debtor| Nehru Place, New Delhi-110019 

|hsolvency commencement date in 

respect of Corporale Debior 
Estimated date of ciosure of insolvency 

resouion process 

Name and Registration number of the 
insowency proessional acting as Interim Reg. No.: 188IPA-0021P-NOO038/2016-2017/10077 

|Resoluton Professional 
Address& emal of the interim resolution E-103. GK Enclave, New Delhi-110048 
prolessiona, as regstered with the board Email: irpepoch@gmail.com 

10 Address and e-mai to be used for 
Correspondence with he Interim 

Resoluton Professional 
11 Last date for submission of dams_ 
12 Classes of credtors, fany under cause (b) | Not Applicable 

of sb-secton(64)of secton 21.ascartaned 
by he Intenim Resolton Professional 

13 Names of insavency prolessicnas denbfed Not Applicable 
10 act as auhorsed representatve cf credtors 
nadass three names foreachdass) 

14 (a) Relerant forms avaiable at 
(b) Detais of authonzed representatives (b) Not Applicable 

are avalable at: 
Notice is hereby given that the Natonal Company Law Tribunal has ordered the commenoement of a 
corporate insovency resolution prooess of the Asia Telecom Private Limited on 01/07/2022 
(Order recelvedluploaded on 05.07.2022). 

The credtors of Asia Telecom Private Limited. are hereby caled upon to sutbmt their daims with proof 
on or before 1607/2022 to he iterim resoluion professional at te address mentioned against erty No. 10. 
The hinancial credtors shall submt ther dams wih proof by ekectroric means only. Al other creditors may 
Submit the clams with proof in person, by post or by electroric means. 

Submission of false or misleading proofs of claim shall atract penalties. 

Date:05.07 2022 
Place: New Delhi 

U321090L 1996PTCO83660 
Registered Office: 151716, Devika Towers 

01/07/2022 (Order received on 05.07.2022) 

28/12/2022 

Abhishek Anand 

E-103. GK Enclave. New Delhi-110048 
Email: irpepoch@gmail.com 

16/07/2022 

(a) Weblink: htps:/ibbi.gov.inhomeldownloads 

Abhishek Anand 
Interim Resolution Professional for Asia Telecom Private Limited 

Reg. No.: 1881/IPA-0021P-NO0038/2016-2017/10077 
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